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[Manlana Azad: I cannot reply to 
this off-hand. I think there is some 
connection and the Government would 
îve  further consideration to  this 
matter.]
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The  Deputy  Minister  of  Finance 
(Siiii M. C. Shah): (a) About 5 per 
-cent, of the total assets of insurers 
-were invested in land and house pro
perty according to the figures as at 
•31st December 195L

(b)  No further rules are considered 
'necessary in view of the provisions of 
section 27A of the  Insurance Act, 
1938.
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Shri M. c. Shah: We have got the 
details about the 95 per cent. It is a 
big statement.

"̂ Mr. Speaker: I am afraid the ques
tion relates only to landed property.

Shri M. C. Shah: I have replied in 
regard to the 5 per cent, which relates 
to landed property, but he wsuits to 
know about the other 95 per cent.

Mr. Speaker: Has the hon. Member 
got any other question to ask?
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Mr. Speaker: Next question:

Barnagore Jute Factory Company

*603. Shri Nanadas: (a)  WiU the
Minister of Finance be pleased to 
state whether the attention of Gov*- 
ernment has been drawn to  the re
port of the Board of Directors of the 
Barnagore  Jute  Factory  Company 
which states that the transfer of the 
control of the company from London 
cannot be effected except by a scheme 
which will prove costly to the ordi
nary share-holders in India?

(b)  If so, do Government  propose 
to take any steps in this regard?

The  Deputy  Minister  of  Finance 
(Shri M. C. Shah): (a) Yes.

(b)  The Government have no power 
to interfere in such cases. A state
ment explaining the position is laid 
on the Table of  the  House.  [5̂ee 
Appendix HI, annexure No. 45.]




